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Regd. No.: 2_41
Date: |9 )oF/ 4043

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

Original Application No. 36 of 2023 (WZ)

IN THE MATTER OF

Hiren Mayurbhai Rathod ......Applicant
Versus
Union of India & Ors. .... Respondents

" §
Reply Affidavit filed on behalf of Respondent No. 4, Central Pollution Control Board

(CPCB).

|, Prasoon Gargava, aged about 50 years and having office at the Regional Directorate,
Vadodara, Near VMC Ward Office No. 10, Subhanpura, Vadodara, Gujarat — 390023, do

hereby solemnly affirm and sincerely state as follows: -

1. That | am presently working as Scientist ‘E’ & Regional Director, Central
Pollution Control Board (CPCB), Regional Directorate Vadodara. | am fully
conversant with the facts of the case and hence, competent and authorized to
depose and swear the present Reply Affidavit as under:

2. ltissubmitted that the present application is filed by Applicant against Respondent
No. 5 i.e. Geo Cleaner LLP, which is a pre-processing facility that
processes industrial wastes to make alternate fuel that is a solid or liquid mix
suitable for co-processing in Cement Kilns. This facility may collect various process
wastes from pharmaceutical industries, agro chemical industries, bulk drug
industries or any such industries authorized by SPCBs. The Appligant alleged that
Respondent No. 5 is violating the provisions of Hazardous Waste (Management,
Handling and Transboundary Movements) Rules, 2016 by not following guidelines

in handling, storage, transportation.of hazardous waste. Further the Applicant
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alleges that facility of Respondent 5 is illegally dumping and discharging the
hazardous waste on land. In this regard, it is humbly submitted that the
Respondent No. 5 being a pre-processing facility is required to comply with the
provisions under Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 (referred hereinafter as HOWM Rules 2016) as well as the
guidelines for "Pre-processing of hazardous wastes for co-processing in cement
plants" published by this answering respondent (Annexure R4-l). Further, it is
humbly submitted that State Pollution Control Board is the prescribed authority
for monitoring of compliance of the regulations/ guidelines issued and for taking
actions against the violations if any by the Respondent No. 5.

It is submitted that the present application relates to (i) granting of consents and
authorization under the extant environmental laws by Gujarat Pollution Control
Board to the Respondent No. 5, (ii) various directions and notices issued by Gujarat
Pollution Control Board to the Respondent No.5 and (iii) the observations made by
Gujarat Pollution Control Board during inspection of the pre-processing facility of
Respondent No.5. It is submitted that as per Water (Prevention & Control of
Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and HOWM
Rules, 2016, Gujarat State Pollution Control Board is the prescribed authority for
grant/refuse of Consent to Establish/Operate and authorization under HOWM
Rules,2016. Hence, calls no comments from this answering Respondent no. 4 i.e.
CPCB |

It is submitted that, the Gujarat Pollution Control Board (GPCB) issued consent for
Establishment / Consent for Operation for the execution of the project, and GPCB
is also the appropriate authority for monitoring and enforcement of the provisions
of environmental acts and environmental clearance conditions.

It is humbly submitted that violations, if any, of provisions of thé Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981 and HOWM R‘ules, 2016 are to be dealt by State Pollution
Control Board (SPCB) in accordance and in exercise of powers vested under the
said Acts and Rules. SPCB is the authority for granting/rejecting of Consent to
Establish (CTE), Consent to Operate (CTO) and Authorization for any applicable
industrial establishment in the respective State/Union Territory on applications
made in this regard to them. Appropriate action against the defaulter facilities may
be taken by State Pollution Control Board/Pollution Control Committee under the

provision of the said Acts/Rules.
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6. This Answering Respondent further states that a case Writ Petition (PIL) No. 13 of
2022 against the same Respondent No. 5 i.e. M/s Geo Cleaner polymer, is pending

before Hon'ble High Court of Gujarat. In the said matter, CPCB is party respondent

and has filed its reply affidavit, the copy of which is annexed and marked as

Annexure R4-Il.

That in the light of above submissions, it is respectfully prayed that this Answering
Respondent No. 4 i.e. CPCB, is committed to abide by any orders or directions passed

by this Hon’ble Tribunal in this matter.

P

DEPONENT

VERIFICATION
Verified at Vadodara on this .l.ﬂ!:‘?day of July, 2023 that the contents of the above
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Guidelines for Pre-Processing and Co-Processing of Hazardous and Other Wastes in Cement Plant as per
HOW(M & TBM) Rules, 2016

1.0 Background:

The rules nctified in the year 2016 on management of Hazardous and Other
Wastes, outlines the hierarchy of wastes management, wherein, prevention,
minimization, reuse, recycling, recovery, utilisation including pre-processing
and co-processing was envisaged prior to considering the option of disposal
through incineration or secured landfilling.

Substantial factions of the industrial, commercial, domestic and other wastes
contain materias that have the potential for use as an alternative raw material
or as a supplementary fuel for energy recovery. The current waste generation
scenario in Indiais as follows.

e About 7.4 Million tonnes of hazardous wastes is annually generated
in India, out of which around 3.98 Million tonnes is recyclable and can
be used for resource or energy recovery.

e About 65 Milion TPA of MSW is generated in the country which
contains about 15-20 % of non-recyclable Segregated Combustible
Fraction (SCF) which can be utilized for energy recovery.

e About 200 million tonnes of non-hazardous wastes of industrial origin
also gets generated in the country such as fly-ash, pyro-metallurgical
slags, sludge from WTPs, dried sewage sludge, Plastic & other
packaging materials, date expired and off-specification FMCGs
materials and food & kindred products, used pneumatic tyres, etc.
having potential for resource or energy recovery.

» Large quantity of agro-wastes that do not have potential to be used
as cattle feed etc.

Environmentally sound utilization of wastes for resource or energy recovery
can be practiced in various industrial processes. However, utilization by co-
processing in cement Kiln is considered as an effective and sustainable
option. There is dual benefit in co-processing of wastes in cement kilns, in
terms of utilizing the waste as a supplementary fuel as well as an alternative
raw material

The production of cement in India is about 300 Million Tons per annum, for
which estimated coal and raw material (Lime stone, Iron ore, Clay, Bauxite
etc.) requirement are 50 Million Tons per annum and 450 Million Tons per
annum, respectively. The country, therefore, has vast potential to utilize large
quantum of wastes such as non-recyclable hazardous & other wastes,
segregated combustible fractions from MSW or Municipal Solid Wastes
(MSW) based Refuse Derived Fuel (RDF), non-hazardous industrial wastes,
plastics wastes, tyre wastes, non-usable bio-mass etc. as an alternative fuel
and raw material (AFR) in cement kilns. Such utilization would help in
recovering energy and material value present in them thereby reducing the
consumption of primary fossil fuels and raw materials. Utilising these materials
as AFRs will also reduce large quantity of GHG emissions of the country
which is inline with our commitment made in the Paris agreement.

Many trial runs for co-processing of differerit kind of hazardous and other
wastes in cement kiln have been conducted as per the technical support
provided by CPCB since the year 2005. These wastes have been permitted by
CPCB and then authorized by SPCBs to implement regular co-processing in

3
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various cement kilns under Rule 11 of the Hazardous Waste ‘(Management,
Handling and Transboundary Mowvement) Rules, 2008. CPCB has aso
published guidelines on co-processing of wastes in cement plants in the year
2010.

Subsequently, these rules have been superseded with re-notification vide
GSR 395 (E) dated 04.04.2016 'as the Hazardous and Other Wastes
(Management and Trans-boundary Movement) Rules, 2016 (HOWM Rules
2016).

The Rule 9 ofthe HOWM Rules 2016 is reproduced below:

“Utilisation of hazardous and other wastes.-(1) The utilisation of
hazardous and other wastes as a resource or after pre-processing
either for co-processing or for any other use, including within the
premises of the generator (if it is not part of process), shall be
carried out only after obtaining authorization from the State Pollution
Control Board in respect of waste on the basis of standard operating
procedures or guidelines provided by the Central Pollution Control
Board.

(2) Where standard operating procedures or guidelines are not
available for specific utilisation, the approval has to be sought from
Central Pollution Control Board which shall be granting approval on
the basis of trial runs and thereafter, standard operating procedures
or guidelines shall be prepared by Central Pollution Control Board:

Provided, if trial run has been conducted for particular waste with
respect to particular utilization and compliance to the environmental
standards has been demonstrated, authorization may be granted by
the State Pdllution Contrd Board with respect to the same waste
and utilisation, without need of separate trial run by Central Pollution
Control Board and such cases of successful trial run, Central
Pallution Control Board shall intimate all the State Pollution Control
Board regarding the same.

(3) No trial runs shall be required for co-processing of waste in
cement plants for which guidelines by the Central Pollution Control
Board are already available; however, the actual users shall ensure
compliance to the standards ndiified under the Environment
(Protection) Act, 1986 (29 of 1986), for cement plant with_ respect to
co-processing of waste:

Provided that till the time the standards are notified, the procedure
as applicable to other kind of utilisation of hazardous and other
waste, as enumerated above shall be folloved.”

The above provisions have prompted CPCB to bring out these revised
guidelines to facilitate SPCBs/PCCs to grant authorisation for utilization of
different kinds of wastes, including Hazardous & other wastes, as AFRs
through co-processing in cement kilns in an environmentally sound manner.
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2.0

3.0

Benefits of Co-processing:

Co-processing in cement kiln is considered as environmentally sustainable
option for the management of different kinds of wastes including hazardous
and other wastes. In co-processing, these wastes are not only destroyed at a
higher temperature of up to 1450°C and long residence time during which its
inorganic content gets fixed with the clinker and becomes part of cement apart
from using the energy content of the wastes, thus no residues are left. While in
case of incineration, the residual ash requires to be land filled as hazardous
waste. Further the acidic gases, if any generated during co-processing gets
neutralized in the large alkaline environment available within the kiln system.
This phenomenon also reduces the non-renewable resources requirement
such as coal and lime stone etc. Thus the utilization of wastes in cement kilns
through co-processing provides a win—win option of waste disposal.

Co-processing of wastes in the cement plants would require a large scale
management of Hazardous and other wastes. This would mean that a large
quantum of waste will be received, stored, handled and pre-processed in the
cement plants or TSDFs or stand-alone pre-processing facilities so as to make
an homogenised mixture of wastes suitable for co-processing in the cement
kilns. This waste mix would get prepared from different kinds of wastes such
as the ones listed in HOWM Rules, 2016 and also those which are not listed
like SCF, RDF, plastic & other packaging wastes, tyre chips, non-hazardous
industrial wastes, biomasses, agro-wastes (which are not suitable for use as
cattle feed), non recyclable materials from ware houses such as date expired
or off-specification FMCG, food & kindred and other products, etc. Further it
may require installation of different systems for feeding such homogenised
mixtures into cement kilns. Fig 1 given in Annexure 1 provides an overview of
the pre-processing of the waste in a facility and co-processing in cement kiln.

Hence, there is a need to define appropriate methodology with which,
necessary authorization can be granted by SPCBs to cement plants or pre-
processing facilities apart from TSDFs for collection, transportation, receipt,
storage, handling & pre-processing of wastes and also for co-processing
operation in cement kilns.

Authorization for pre-processing and/or co-processing:

As per HOWM Rules, 2016, utilisation of hazardous and other wastes for co-
processing or for any other use shall be carried out only after obtaining
authorization from the State Pollution Control Board in respect of waste on the
basis of standard operating procedures or guidelines provided by the Central
Pollution Control Board.

Further, no trial runs would be necessary for grant of authorisation for co-
processing of wastes in cement kilns since Ministry of Environment, Forests
and Climate Change has notified the Emission Standards for co-processing of
wastes in cement kiln vide GSR No. 497 (E) dated 10.5.2016 under the
Environment (Protection) Rules, 1986. Such co-processing shall be carried
out as per the guidelines and SOPs outlined in this document

SPCBs may grant Authorisation to cement plants for co-processing of wastes
listed in Schedule |, Schedule Il and Schedule 1l of the Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016.
Authorisation for co-processing of commonly recyclable hazardous wastes

5
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listed in Schedule-IV may be considered only ifthere are no recyclers for such
wastes at reasonable distance as may be decided by SPCBs.

Further, SPCBs may also grant consent to the cement plants under Air (P&C)
Act, 1981 for co-processing of any wastes not listed in HOWM Rules, 2016
like SCF, RDF, plastic & other packaging wastes, tyre chips, non-hazardous
industrial wastes, biomasses, agro-wastes (which are not suitable for use as
cattle feed) and date expired or off-specification FMCG and food & kindred
other products which are not-recyclable. While co-processing all such wastes
including hazardous & other wastes, cements plants shall comply with the
emission standards prescribed for co-processing of wastes notified by
MoEF&CC vide GSR No. 497 (E) dated 10.05.2016.

Use of wastes for co-processing in cement kilns does not warrant the
requirement of EC as per MoEF&CC Nctification No. S.0.3518 (E) dated
23.11.2016

As per HOWM Rules, 2016, every person who is engaged in generation,
collection, transportation, receipt, storage, and handling of hazardous and
other wastes for pre-processing and /or co-processing shall obtain an
authorization or its renewal by applying in Form 1 from the State Pollution
Control Board / Pollution Control Committee.

Accordingly, cement plants may co-process the pre-processed hazardous
wastes received from TSDFs or stand-alone pre-processing facilities or their
captive pre-processing facilities only after obtaining such authorization.

Every TSDF or standalone pre-processing facility or cement plant who is
engaged in pre-processing of wastes for co-processing shall have minimal
requisite infrastructure facilities & operational controls as mentioned below;

S.No | Type of operations Check-list

i. Type of packaging May use liners, Bags Small/ Jumbo,
Drums, Containers, Bulkers, Tankers, etc.
suitable for handling of hazardous w astes
as per CPCB guidelines

ii. Reception Weighing bridge
iii. Waste characterisation / Laboratory
qualification
iv. Storage Shall install covered sheds with Impervious

flooring. Waste shall be stored in storage
tanks/Containers/bins. Bulky wastes may
be handled on impervious lined flooring
under shed.

V. Equipment for Size reduction | Shredder, Grinder, mixers, Cutter, Hammer,
Jaw  Crusher, Chipper,” Hydro-pulper
machines, etc.

Vi Feed material preparation | Impregnation, Drying, Screening, Crushing,
equipment Pelletisation, Granulation, Others
Vil. Moving machinery Shall use machinery Tike trucks, Bob cat,

Forklifts, loaders, dumpers, Arm handlers,
.| Wheal loaders, Craw ler loaders, Telescopic

etc.

Viil. sorting equipment Shall use equipment like Metal detectors,
Electro- Magnetic separators, etc.

iX. Screening material Shall use equipment such as disc screen,

Rotary screen, Trommel screen, Oscillating
screens etc.
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4.0

S.No Type of operations Check-list
X. Conveyers to transport the | Shall use belt conveyors, Inclined Belt
material from one to another | conveyors, Cleated belt conveyors, chain
place conveyors, bucket conveyors, closed
conveyors, pipe conveyors etc
Xi. Feeding arrangements | Weigh feeders (Volumetric and Gravimetric
(applicable to cement plants | feeding), Apron and Gottw ald feeders etc.
alone) for liquid, solid and semi-solid waste
feeding, including facilities for impregnation
of w astes.
Xil. Safety equip ment (applicable | Rotary Air Lock, Safety shut off gate,
to cement plants alone) Double slide gates are utiized into the
feeding mechanism to avoid any back fire
due to any pressure build-up into the kiln.
Xiil. Fugitive Emission Control | Fume extraction systems with vacuum
Systems ducts connected to Scrubbers / bag fiters
VOC emission control systems
Biological treatment etc.
ID fan and stack.
Xiv. Fire protection Approved by fire safety auditor / fire
department should be provided
XV. Spillage/leachate collection / | Shall install collection pits, impervious
containment measures. liners, segregation of storm w ater drainage
k systems
XVi. Electrical fittings / Equipment | Systems™ shall be designed to handling
flammable / explosive materials (If relevant)
XVil. Odour control The facility must have appropriate odor
control facilty to deal with the odor
nuisance.
XVii. Safety Equipment There shall be provision of emergency
showers and eye wash stations. Use of
PPEs, ear-plug etc.
XIX. Facilty has implemented a | Medical surveillance of the operating
monitoring plan for checking | personnel as per HOWM Rules 2016
the health of the operating
personnel as per the
statutory requirement
XX. Emergency Response Plan Emergency Response Plan to deal with
spills, fires and emergencies as per CPCB
guidelines
XXI. CEMS Shall install CEMS for PM, NOx& SO, and

connected to SPCB / CPCB for online data
transmission (applicable to cement plants
alone)

TSDFs, Stand éione Pre-processing Faciliies & Cement plants shall
undertake pre-processing of and co-processing of wastes as per the Standard
Operating Procedures (SOPs) specified in these guidelines.

SPCBs shall grant authorisation to the waste generators to send their waste
for management to any of the suitable pre-processing or co-processing facility
that is approved by the SPCBs.

Trial Runs

Trial runs for co-processing of hazardous wastes would not be necessary
except for few specific wastes such as Persistent Organic Compounds (PoPs),
PCBs, obsolete and date expired pesticides, Ozone Depleting Substances

2
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5.0

5.1

5.1

5.2

etc. listed for restrictions in international conventions, for which trial studies
were not yet conducted. Kiln specific trial runs may be required for such
wastes to study the destruction and removal efficiencies (as per the
requirement of Stockholm convention) in the given kiln, compliance to
emission standards, safe transport, storage and handling etc. prior to issuance
of authorisation by SPCBs. In such cases, SPCBs may consult CPCB for
conducting such kiln specific trial studies.

Standard Operating Procedures
Handling of Hazardous & other wastes:

The hazardous wastes need to be handled in an environmentally safe manner
avoiding the possibilities of contaminating the environment and eliminate the
chances of accidents leading to environmental damage. The requirements of
handling, including labelling, packaging, transport and storage applicable to
the hazardous & other wastes have been described in following sub-sections.

Responsibilities of occupier for handling of hazardous & other wastes

“Occupier” in relation to any factory or premises, means a person who has
control over the affairs of the factory or the premises and includes in relation to
any hazardous waste the personin possession of the hazardous waste.

The occupier shall take all adequate steps while handling hazardous wastes
to: 2

(a) Contain contaminants and prevent accidents and limit their
consequences on human beings and the environment; and

(b) Provide persons working on the site with the training, equipment and
information necessary to ensure their safety.

Packaging of Hazardous & other wastes:

The containers utilized for storing and handling Hazardous and other wastes
for the purpose of co-processing must be able to withstand normal handling
and retain integrity for a minimum period of six months. In general, packaging
of hazardous substances must meet the following requirements:

(i) Al packaging materials including containers shall be of such strength,
construction and type as not to break open or become defective during
transportation.

(i) All packaging materials including containers shall be so packed and
sealed that spillages of hazardous wastes / substances are prevented
during transportation due to jerks and vibrations caused by uneven road
surface. )

(i) Re-packing materias including that used for fastening must not be
affected by the contents or foom a dangerous combination with them.

(iv) Packaging material should be such that there will be no significant
chemical or galvanic action among any of the material in the package.

(v Buk transportation of hazardous wastes in trucks without suitable
packaging or containers shall not be allowed.

u
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(M)

The containers when used for packaging of the hazardous & other
wastes shall meet the following requirements:

Container shall be of mild steel with suitable corrosion-resistant coating
and roll-on roll-off cover, which may either be handled by articulated
crane or by a hook lift system comfortably for a large variety of wastes.
Other modes of packaging, like collection in 22-liter plastic or steel
drums, PP and HDPE/LDPE containers, HDPE liner bags etc., also work
for variety of waste. However, all such container should be amenable to
mechanical handling.

It should be leak proof.

In general, the containers for liquid hazardous waste should be
completely closed / sealed. There should be no gas generation due to
any chemical reaction within the container, and thus should be devoid
of air vents.

- Container should be covered with a solid lid or a canvas to awid
emissions of any sort including spillage, dust etc. and to minimize
odour generation both at the point of loading as well as during
transportation.

Container used for transportation of waste should be able to
withstand the shock loads due to vibration effect/undulations of
pavements etc.

Container should be easy to handle during transportation and
emptying.

As far as possible, manual handing of containers should be
minimized. Appropriate material handling equipment is to be used to
load, transport and unload the containers. Drums should not be rolled

on or off vehicles. Preferably, equipment such as fork lift & pallets
shall be used.

Where a two-tier or three-tier storage is envisaged the frame should
have adequate strength to hold the containers. Palletised drums may
be stacked not more than 2 layers highin the transport vehicle.

One-way containers (especially 16-liter drums) are also allowed. The
multi-use container should be re-useable provided it should be
cleaned and free from deterioration or defects.

Loads are to be properly placed on wehicles. Hazardous & other
waste containers are not to overhang, perch lean or be placed in
other unstable base. Load should be secured with straps, clamps,
braces or other measures to prevent movement and loss. Design of
the container should be such that it can be safely accommodated on
the transport vehicle.

Non-compatible wastes shall not be collected in the same container.
These wastes shall be segregated & packed separately. Non -
compatible wastes shall not be transported together under any
circumstance.

V2.
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5.4

Labelling of Hazardous & other wastes
There are two types of labeling requirements:

(i) Labelling of individual transport containers (ranging from a pint-size to a
tank); and

(i) Labelling of transport vehicles.

All hazardous & other waste containers must be clearly marked with the
contents. The marking must be irremovable, waterproof and firmly attached.
Previous content labels shall be obliterated when the contents are different.
Proper marking of containers is essential.

Containers that contain hazardous waste shall be labelled with the words
*HAZARDOUS WASTE” in Vernacular language, Hindi / English. The
information on the label must include the code number of the waste, the waste
type, the origin (name, address, telephone number of generator), hazardous
property (e.g. flammable), and the symbad for the hazardous property (e.g. the
red square with flame symbol).

The label must withstand the effects of rain and sun. Labelling of containers is
important for tracking the wastes from the point of generation up to the final
point of disposal. The following are the requirements for labeling:

The label should contain the name and address of the occupier and
facility where it is being sent for pre-processing or co-processing i.e.
labelling of container shall be provided with a general label as per Fom
8 of the HOWM Rules, 2016.

Emergency contact phone numbers shall be prominently displayed viz;
the phone number of concerned officer of the sender and receiver,
Regional Officer of the SPCB / PCC, Fire Station, Police Station and
other agencies concerned.

Explanation: As a general rule, the label has to state the origin/ generator of
the waste. He / she and only he / she —is responsible and shall know, in case
of any accident / spillage etc. what kind of wastes it is, what hazard may occur
and which measures should be taken. The second in the line is the collector /
transporter / disposer /co-processor / pre-processor, who has to know the risk
and what to do to minimize risks and hazards.

Collection and transportation of Hazardous & other wastes

The transportation of the Hazardous wastes has to be undertaken by the
transporter who is engaged by either authorised sender or receiver. The
responsibility of safe transportation of hazardous & other waste to the site for
pre-processing or co-processing shall rest with either waste generator or the
occupier of the pre-processing / co-processing facility that, engages the
transporter for the waste transportation. The detailed guidelines for collection
and transportation of hazardous and other wastes havwe been provided at
Annexure-2.

10
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5.5

5.5

Storage of Hazardous & other wastes

The storage period of hazardous and other wastes shall be in accordance with
the Rue 8 of the Hazardous & Other wastes (Management and
Transboundary Movement) Rules 2016. The minimal requisite facilities for
storage of hazardous and other wastes are given at Annexure-3.

Waste reception

Waste Characterization plays an important part in any treatment process of
the waste which may be required before pre-processing and ultimately co-
processing into the cement kilns. Upon receipt of the waste, it shall be
weighed and property logged. It shall then undergo a visual inspection to
confirm the physical appearance. A representative sample of the waste shall
be collected and send to the onsite laboratory for finger printing analysis.
Finger print analysis is performed to confirm that a particular waste stream
belongs to an offsite waste generation source or not, based on its
characteristics. The results of the finger printing analysis should be compared
with the results of earier analysis. Upon confimnation, this shall then be sent
for pre-processing or co-processing.

The operator of the pre-processing facility of the cement plant shall perform
following finger print analysis for each of the consignment of waste received
for pre-processing or co-processing from generation site;

- Moisture content,

- Ash content,

- Net Cdorific Value (NCV),

- Chloride and Sulphur content.

- Chemical compatibility

- Any other specific parameter, which may be decided on merit of each
case keeping the clinker production process in focus.

- In case of liquid samples, viscosity, pH, suspended particle content
etc shall also be performed.

- Heawy metal analysis, Reactive Sulphide, Reactive Cyanide or Halide
analysis should be performed if sample comes from a sector which is
suspected to have these in the waste material.

The results of this finger print analysis confim that the waste belongs to
already tested and verified waste stream which is suitable for co-processing
into the kiln and do not have any side effects on clinker and cement quality
parameters. :

As the main product of the kiln is clinker, there must not be any side effect on
its quality while utilizing the waste streams as AFRs. For pre-qualification for
Co-processing or pre-processing, a representative sample should be collected
from the waste generator's site and analysed in a laboratory for above said
parameter which shall form basis for comparing the finger print analysis of the
waste consignments. '

Quality Control - The quality of the pre-processed wastes (AFRs) largely
depends on the quality control process followed during the quality assessment
stage. Starting from sampling like collection of a representative sample, its
storage in suitable container, avoiding any adulteration during transportation
to lab, sample preparation in lab, performing test as per BIS standards for
different quality parameters and carefully observing, recording and comparing

11
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5.6

6.0

the results for specific waste streams is the key to define and confirm its
suitability for pre-processing / co-processing into the cement kiln.

Samples of wastes received at the pre-processing facility or the cement plant
for pre-qualification must be preserved for one year for traceability
considerations.

Samples of waste collected from regular consignments for finger print analysis
must be preserved for one month for traceability consideration.

Samples that are beyond times as mentioned above must be sent to the TSDF
or standalone pre-processing facility or to the cement plant for ensuring its
disposal through co-processing.

Acceptance process for Hazardous & other wastes

Appropriate knowledge of the hazardous and other wastes is necessary to
ensure that it will not adversely affect the process, safety or environment while
handling it during pre-processing or co-processing. Hence, appropriate
characterization of the waste for its acceptance and safe handling is an
essential requirement.

Characterization of Hazardous and other waste for acceptance comprises two
stages: pre-acceptance (or screening) and on-site acceptance. Pre-
acceptance involves the provision of assessing the representative samples of
the waste to allow operators to determine stitability of the infrastructure to
handle the waste before receiving the same in the facility. The second stage
concerns procedures when the waste arrives at the facility to confim
previously approved characteristics.

Failure to adequately screen waste samples prior to acceptance and a
confirmation of its composition on arrival at the installation may lead to
subsequent problems, inappropriate storage, mixing of incompatible
substances, and accumulation of wastes could occur.

Hence, the pre-processing / co-processing facility must have appropriate
laboratory facility for characterizing solid, liquid and sludge wastes with
qualified analysts to ensure that proper waste acceptance process is
practiced. This laboratory shall be equipped with facilities to test Moisture,
Calorific value, Ash, Chorine, Fluorine, Carbon, Hydrogen, Sulphur, Nitrogen,
Phosphorous, alkali and heawy metals, flash point, mixing compatibility,
reactive sulphide, reactive Cyanide or halides etc.

In case the waste received at cement plant or standalone pre-processing
facility does not meet the required criteria, in such case, the receiver should
make arrangement for transfer of such waste to TSDF for final disposal by
adopting necessary manifest system.

Pre-processing of wastes for co-processing:

Due to the heterogeneity of wastes, pre-processing is required to produce a
relatively uniform waste stream for co-processing in cement kilns. This waste
stream should comply with the technical and administrative requirements of
cement manufacture and guarantee that emission standards and product
quality are met. The proposal in this regard shall be submitted to SPCB by the
cement plant or standalone pre-processing facility or TSDF. Waste mix having
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uniform characteristics needs to be prepared from different waste streams for
trouble free co-processing in a cement kiln.

The characteristics of the waste mix that need to be uniform pertain to particle
size, chemical composition and heat content. For optimum operation, kilns
require very uniform waste mix flows in termms of quality and quantity. Uniform
quality of waste mix can be achieved by pre-processing different types of
wastes by different physical processes in a pre-processing facility.

Pre-Processing is defined as pre-treatment of waste streams coming from
different sectors and industries to make it suitable/homogenised for feeding
into the kiln system to avoid process fluctuations. Pre-processing involves only
physical transformations like size reduction (By Shredding and cutting),
separation of foreign/undesirable materials (magnetic materials separation by
Magnetic separator, use of metal detectors to remove metallic particles),
impregnation (introducing and proper mixing of biomass/saw dust in semi solid
streams to soak extra flowing liquids & maintaining good flow ability) and
desired size selection (Size selection by screening operation, manual size
selection by handpicking of large material size on very low speed Belt
conveyors).

Pre-processing produces a homogenised Alternative Fuel mix from different
incoming waste streams from various industrial sectors and reduces the
possibilities of process fluctuations during Co-Processing the pre-processed
fuels.

Various types of equipment are utilized during pre-processing operations like
Shredder, Grinder, Cutter, Hammer, Jaw Crusher, Chipper and Hydro pulper
machines for size reduction. Mixers for homogenizing the waste mix into large
vessels/pits. Moving machinery like trucks, Bob cat, Forklifts, loaders,
dumpers, Am handlers, Wheel loaders, Crawler loaders, Telescopic handlers
etc for material movement from one to another place and loading unloading of
the material. Meta detectors, Electro-Magnetic separators, metal sorting
equipments are utilized to remove small metallic traces which may be present
into the incoming hazardous and other wastes from various sources. Different
type of screens like Disc screen, Rotary screen, Trommel screen, Oscillating/
vibrating screens are used to separate the differently sized portions of the
processed waste and choosing the right fraction for feeding into the system.
Various types of Belt conweyors like flat belt conveyors, Inclined Belt
conweyors, Cleated belt conweyors, chain conveyors, bucket conveyors,
closed conweyors, pipe conveyors etc are utilised to transport the material
from one to another place, usually pre-processed waste from the processing
area to feeding area.

The pre-processing facility must have appropriate design to ensure that the
waste homogenization operation is carried out in an environmentally sound
manner and has equipment & facilities that are designed to handle the
required hazardous wastes.

The rejects produced from the pre-processing facility, if any, may be sent to
the TSDF, the authorisation for which may be obtained from concerned SPCB.

The pre-processing area must have impervious concrete floor and should be
adequately covered to avoid exposure of rain to the material being stored and
handled while pre-processing or co-processing.

13
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Fume extraction systems with vacuum ducts and fume hoods should be
installed at receiving pits/tanks, mixing units, blending units, shredders,
transfer points, dryers, impregnation units, granulators, pelletizes, crushers,
grinders, blenders etc. where there is source of such emissions. Such fume
extraction systems should be connected to scrubbers / bag filters / VOC
emission control through carbon adsorption, thermal or biological treatment
etc. depending on type of emissions. The cleaned gases should be vented
through ID fan and stack.

A fire protection system of approved design should be in place in the storage
and pre-processing area.

The storage, handling and pre-processing facility should have appropriate
spillage / leachate collection and storage system with impervious liners to
avoid contamination of the ground water and soail.

The stomm water and spillage / leachate drainage systems should be so
designed that there should be no contamination of the storm water with the
spillage orleachate from the storage, -handling and pre-processing area.

The electrical and instrumentation fitting should be conforming to the
standards.

The facility must have appropriate odor control facility to deal with the odor
nuisance.

Emergency showers and eye wash stations should be provided within the
storage, handling and pre-processing work area for immediate emergency use
following exposure to the wastes.

Abatement techniques should be in place for control of noise to required
levels.

Co-processing of wastes in Cement kiln:

Co-processing is defined as the use of waste as raw material, or as a source
of energy, or both to replace natural mineral resources (material recycling) and
fossil fuels such as coal, petroleum and gas (energy recovery) in industrial
processes, mainly in energy intensive industries (Ell) like cement production.
In Co-processing, the combustible waste is utilized as fuel (Alternative Fuels)
into the kiln system for maintaining the high temperature during clinker
production. Some of the waste streams like biomass, small quantity waste
streams, etc which have suitable quality parameters may be directly fed into
the kiln system. However, majorly waste streams, especially when volumes
are more, are fed after pre-processing which make it homogenized to reduce
the process fluctuations.

Various equipment are utilized for feeding the pre-processed AFR into kiln
system. Automated mechanical extraction machines such as walking Floor
and various belt conweyors as mentioned above are utilized for transporting
material from processing area to feeding point. Different kinds of volumetric
and gravimetric dosing machinery are utilized for feeding the AFR material into
the kiln in a controlled manner. Various safety equipments like Rotary Air
Lock, Safety shut off valves & gates & Double slide gates are utilized into the
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7.1

feeding mechanism to avoid any back fire due to pressure build-up inside the
kiln. Bag fiters are utilised at transfer points to awid any dust emission into
the atmosphere in case of feeding fine AFRs.

For optimal performance (co-processing without additional emissions), waste
materials (pre-processed or as received) should be fed to the cement kiln
through appropriate feed points, in adequate proportions and with proper
waste quality and emission monitoring systems.

Different feed points can be used to feed the waste materials into the cement
kiln for co-processing. The most common ones are:

o Main burner at the rotary kiln outlet end

o Rotary kiln inlet end

o Pre<alciner

o Midkiln (for long dry and wet kilns)

Appropriate feed points have to be selected according to the physical,
chemical and toxicological characteristics of the waste materials. Wastes of
high calorific value have to be always fed into the high temperature
combustion zones of the kiln system. Wastes containing stable toxic
components and also wastes containing more than 1.5% chlorine should be
fed to the main burner to ensure complete combustion in the high temperature
and long retention time.

Alternative raw materials containing constituents that can be volatilized at
operating temperatures in the pre-heater system have to be fed into the high
temperature zones of the kiln system.

Coal feeding circuit and raw material feeding circuits of the cement plant must
not be utilised to feed any type of wastes for co-processing unless a trial is
performed to demonstrate the suitability of the same and specific approval
from the SPCB is obtained along with the authorisation. SPCBs may consult
CPCB in specific cases in this regard.

Feeding of alternative raw materials containing volatile (organic and inorganic)
components to the kiln via the normal raw meal supply should be avoided
unless it has been demonstrated by trial runs in the kiln that there is no VOC
emission from the stack. Such trial runs should be carried out with permission
from SPCBs. SPCB should consult CPCB if they feel that trial is needed in
specific difficult cases.

Destruction of waste materials that are covered under the Stockholm
convention and Montreal Protocol such as PCBs, Expired or obsdete
pesticides, Ozone Depleting Substances etc. must however be undertaken in
a given kiln only after obtaining specific approval from SPCB and other
concerned organisations. For this, SPCB in consultation with CPCB will
provide steps to be followed including implementing a trial as per a defined
protocol.

Suitability of Substances for co-processing:
The decision on what type of substances can be used is based on the clinker

production processes, the raw material and fuel compositions , the feeding
points, the air pollution control devices and the given waste management
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problems. The Accept - Refuse Chart in Annexure-4 could be used by plant
operators to help them in considering, which type of substance is suitable for
Co processing.

As a basic rule, waste accepted for co-processing must be safe enough to
handle in the given facility and shall contribute to recovery of material or
energy value present in it or provide its safe disposal.

Sometimes, some waste streams are not suitable in large volumes but can be
co-processed in small volumes with controlled feed rate into the system.

The wastes listed below are normally not recommended till otherwise proved /
evidenced for and hence need not be considered for pre and co-processing.

Biomedical waste

Asbestos containing waste.
Electronic scrap.

Entire batteries.

Explosives.

Corrosives.

Mineral acid wastes.
Radioactive Wastes.
Unsorted municipal garbage.

7.2 Operating Conditions:

Cement plants shall ensure to prevent waste feed in following conditions;
i. at start up, until the temperature of 850°C in calciner or
1100°C at kilninlet as the case may be.

ii. Whenever the temperature of 850°C or 1100°C as the case
may be is not maintained.

iii. Whenever emission monitoring show that any emission limits
value is exceeded due to disturbances or failures of air
pollution control devices. .

iv. In case of disturbed process condition in the kiln

The management of the pre and co-processing plant shall be in the hands of a
skilled person, competent to manage the hazardous waste in an
environmentally sound manner.

8.0 Emission standards:

The cement kilns undertaking co-processing of the different wastes as
above must comply with the following notified emission standards notified
vide GSR 497 (E) dated 10.5.2016;
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Continuous Emission Monitoring System (CEMS) should be instaled &
functioning for the parameters PM, SO, and NO, in the first phase and the
data should be uplinked to CPCB and SPCB servers. Additional emission
parameters for CEMS may be added in future as per the directions of CPCB
or SPCBs form time to time.

Other parameters shall be monitored manually once in a year and data should
be submitted to SPCBs/CPCB.

SPCB / PCC shall monitor the emission from the cement plant to verify the
compliance of notified emission standards. In case, SPCB/PCC does not have
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9.0

the emission monitoring facilities, they can engage any EPA recognized /
NABL accredited laboratory for the purpose.

Procedure for obtaining Authorisation

For co-processing of hazardous and other wastes, cement plants shall obtain
Consent to Establish (CTE) and Consent to Operate (CTO) prior to obtaining
authorisation under HOWM Rules, 2016.

The proposal for co-processing may include any kind of hazardous & other
waste (as listed in the Schedules of HOWM rules, 2016) and non-hazardous
wastes such as segregated combustible fractions from MSW, Refuse Derived
Fuel (RDF) from MSW, Plastic wastes, Tyre chips, biomasses, food and other
products, agro-wastes etc. with exceptions as described in section 7.1 of this
guidelines.

The cement plants /standalone pre-processing facilities / TSDFs shall have
valid authorisation for receiving, transporting, handling, storing, pre-processing
or co-processing of hazardous and other wastes, for which they, shall apply for
authorisation as per Fom 1 of HOWM Rules, 2016.

Application for authorisation shall provide details of the infrastructure available
at their end to receive, characterize, transport, handle, store, pre-process and
co-process wastes with minimum requisite facilities as specified in section 3.0
and 6.0 of these guidelines.

SPCB / PCC shall undertake physical inspection and verify the required
equipment for pre-processing and co-processing of hazardous and other
wastes. Format for verifying adequacy of the infrastructure for Pre-processing
/ Co-processing of waste materials is given below;

Format for verifying adequacy of the infrastructure for Pre-processing /
Co-processing of waste materials

S.No Type of operations Checkdist

Sdlid

Liquid

Sludge

Gas

Hazardous
Non-Hazardous
Flammable
Toxic

Corrosive
Explosive

i Nature of the waste
materials applied for

P T T@ e a0 T

i Type of packaging . Liners
b. Bags Small / Jumbo
c. Drums

d. Containers

18
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S.No

Type of operations

Checkist

e. Bulkers
f. Tankers

. Other (pl specify)

«Q

iii

Type of material handled

Sdlids
Liduids
Sludges
Gases
Flammable
Toxic
Corrosive

@m0 a0Tw

Reception

Weighing bridge

Type packaging

Loose
Bags
Drums
Containers
Bulkers

Tankers

Laboratory for Waste
characterisation

a.yes

b. No

vl

Storage

Covered sheds
Impervious flooring

Storage tanks/Containers/bins

vl

Equpment for  Size
reduction

Shredder, Grinder, mixers, Cufter,
Hammer, Jaw Crusher, Chipper,
Hydro-pulper machines others (pl.
specify)

Feed material preparation
equipment

Impregnation
Drying,
Screening
Crushi'ng

Pelletisation

22
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S.No Type of operations Checkist
Granulation
Others
X Moving machinery | Tike trucks, Bob cat, Forklifts, Toaders,
dumpers, Arm handlers, Wheal
loaders, Crawler loaders, Telescopic

Xi sorting equipment Metal detectors, Electro-Magnetic

separators, etc.

Xl Screening matenial Disc screen, Rcotary screen, Trommel

screen, Oscillating screens etc.

xii | Conweyers to transport | belt  conveyors, Inclined  Belt
the material from one to | conveyors, Cleated belt conveyors,
another place chain conweyors, bucket conweyars,

closed conveyors, pipe conveyors etc

xiv | Feeding arrangements Weigh feeders (Volumetnc and

Gravimetric feeding), Apron and
Gottwald feeders etc. for liquid, sdlid
and semi-solid waste feeding.
Facilities for impregnation of wastes.

xv | Safety equipment Rotary Air Lock, Safety shut off gate,

Double slide gates are utilized into the
feeding mechanism to avoid any back
fire due to any pressure build-up into
the kiln.

xvi | Fugitive Emission Control | Fume extraction systems with vacuum
Systems ducts

Scrubbers / bag filters /

VOC emission control systems
Biological treatment etc.

ID fan and stack.

xvii | Fire protection Yes
Approved design should | No
be provided

A%
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S.No

Type of operations

Checkdist

XVl

Spillage/leachate
collection / containment
measures.

Collection
impervious liners,
segregation of stom
water drainage systems

pits,

Yes

No

XIX

Electrical fittings /
Equipment / Systems are
designed to  handle
flammable / explosive
materials (If relevant)

Yes

No

XX

Odour control

The facility must have
appropriate odor control
facility to deal with the
odor nuisance.

Yes

No

XXi

Safety Equipment

Provision of emergency
showers and eye wash
stations,

PPEs, ear-plug etc.

Yes
No

Remarks:

XXII.

Facilities implemented at
the location have been
approved by the office of
the Factory Inspector

Yes

No

XXiii.

Facility has implemented
a monitoring plan for
checking the health of the
operating personnel as
per the statutory
requirement

Yes
No

XXIV.

Facility has prepared an
Emergency Response
Plan

Yes

No

XXV.

CEMS installed for PM,
NOx& SO, and connected
to SPCB / CPCB for
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S.No Type of operations Checkist

online data transmission

SPCBs shall attach the verified checklist to their inspection report. In case of
refusal, SPCB shall communicate the reasons for the same.

SPCBs may also grant authorization for utilization of chemical gypsum,
stabilized jarosite, other similar waste material having potential to be used as
set retarder and other high wolume low-effect wastes as specified under
HOWM Rules, 2016 in cement mill, for which cement plant shall apply to
SPCB in fom 1. Cement plant shall provide details of the infrastructure
available at their end to receive, characterize, transport, handle, store, pre-
process and utilize wastes and illustrate their suitability to manage these
wastes in an environmentally sound and safe manner with requisite facilities
given in section 3.0 and 6.0 as applicable.

Woaste generator shall also obtain authorisation for sending chemical gypsum,
stabilized jarosite, and other high volume low-effect wastes as specified under
HOWM Rules, 2016 for utilization in cement mill.

Before undertaking pre-processing or co-processing of a waste stream which

were introduced for co-processing or pre-processing, the facility. operator shall
give intimation to SPCB / PCC as per the format given at Annexure - 5

s deoke de
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Annexure 1

Schematic Representation of Pre and Co-Processing in Cement Kiln

Co-Processing

\, Pre-Processing Activities / -

Different Waste Streams . s
Different Feeding System
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Annexure-2

Collection & Transportation of Hazardous Wastes

The occupier of the hazardous waste shall ensure that wastes are packaged in a
manner suitable for safe handling, storage and transport as specified in section 5.2
of these guidelines. Labeling on packaging is readily visible and material used for
packaging shall withstand physical conditions and climatic factors as specified in
Section 5.3.

In case of transportation of hazardous and other waste, the responsibility of the safe
transport shall be either of the sender or the receiver whosoever arranges the
transport and has the necessary authorization for the transport from the concerned
State Pollution Control Board. The authorization for the transport shall be obtained
either by the sender or the receiver on whose behalf the transport is being
arranged.This responsibility should be cleary indicated in the manifest. Thus the
occupier involved in transportation of hazardous wastes for co-processing or pre-
processing shall comply with the following requirements;

(a) Ensure that information regarding characteristics of wastes particulardy in
terms of being corrosive, reactive, Ignitable or toxic is provided on the label.

(b)  The transport of hazardous waste containers shall be in accordance with the
provisions of the Hazardous and other Wastes (Management and
Transboundary Movement) Rules, 2016, (herein after referred as HW (M &
TBM) Rules) and the rules made by the Central Government under the Motor
Vehicle Act, 1988 and other guidelines issued from time to time.

(c) Provide the relevant information in. Form 9 to the transporter, regarding the
hazardous nature of the waste and measures to be taken in case of an
emergency and shall mark the hazardous wastes containers as per Form 8.

(d) All hazardous waste containers shall be provided with a general label as given
in Form 8 of the HW (M& TBM) Rules.

(e) Intimate both the State Pollution Control Boards before handing over the
waste to the transporter.In case of transportation of hazardous through a State
other than the State of origin and destination, the sender shall give prior
intimation to the concerned State Pollution Control Boardof the States of
transit before handing over the hazardous wastes to the transporter.

(@) Manifest System shall be applicable for movement of wastes within the
country only

h)  The sender of the waste shall prepare seven copies of the Manifest in Form
10comprising of colour code indicated below and all seven copies shall be
signed by the sender:

Copy number with Purpose
colour code i
Copy 1 (White) To be forwarded by the sender to the State Pollution
Control Board or Committee after signing all the seven

24
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copies.

Copy 2 (Yellow) To be retained by the sender after taking signature onit

form the transporter and the rest of the five copies to be
carried by the transporter.

Copy 3 (Pink) To be retained by the receiver (actual user or treatment

storage and disposal facility operator) after receiving the
waste and the remaining four copies are to be duly signed
by the receiver.

Copy 4 (Orange) To be handed over to the transporter by the receiver after
accepting waste.

Copy 5 (Green) To be sent by the receiver to the State Padllution Control
board/Committee.

Copy 6 (Blue) To be sent by the receiver to the sender.

Copt 7 (Grey) To be sent by the receiver to the State Pollution Control
Board of the sender in case the sender is in another State.

Note:

i The sender shall forward copy 1 (white) to the State Pollution
Control Board, and in case of hazardous waste is likely to be
transported through any transit State, the sender shall intimate
State Pollution Control Boards of the transit States about the
movement of the waste.

ii. ~ No transporter shall accept waste from the sender for transport
unless it is accompanied by signed copies 3 to 7 of the manifest.

ii. ~ The transporter shall submit copies 3 to 7 of the manifest duly
signed with date to the receiver along with the waste consignment.

iv.  The receiver after acceptance of the waste shall hand over copy 4
(orange) to the transporter and send copy 5 (green) to his State
Poallution Control Board and send copy 6 (blue) to the sender and
the copy 3 (pink) shall be retained by the receiver.

v.  The copy 7 (grey) shall only be sent to the State Pallution Control
Board of the sender, if the sender in another State.

The transporter engaged for transportation of hazardous wastes for co-
processing meets the following requirements;

i)

i)

i)

Vehicle used for transportation shall be in accordance with the
provisions under the Motor Vehicle Act, 1988, and rules made
thereunder. -

Transporter shall possess requisite copies of the certificate (valid
authorization obtained from the concerned SPCB/PCC for transportation
of waste by the waste generator and operator of a facility) for
transportation of hazardous waste.

Transporter should have valid “Poliution under Control Certificate”
(PUCC) during the transportation of hazardous waste and shall be
properly displayed.
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iv)

V)

vi)

vii)

viii)

xi)

xii)

xiii)

Xiv)

XV)

XMi)

XVii)

Vehicle shall be painted preferably in blue colour with white strip of 15 to
30 cm width running centrally all over the body. This is to facilitate easy
identification.

Vehicle should be fitted with mechanical handling equipment as may be
required for safe handling and transportation of the wastes.

The words “HAZARDOUS WASTE" shall be displayed on .all sides of the
vehicle in Vernacular Language, Hindiand English.

Name of the facility operator or the transporter, as the case may be,
shall be displayed.

Emergency phone numbers and TREM Card in Form 9 of HW (M& TM)
Rules,2016.

Vehicle shall be fitted with roll-on /roll-off covers if the individual
containers do not possess the same.

Carrying of passengers is strictly prohibited and those associated with
the waste haulers shall be pemitted only in the cabin.

Transporter shall carry documents of manifest for the wastes during
transportation as required under Rule 19 ofthe HW (M & TBM) Rules.

The trucks shall be dedicated for transportation of hazardous wastes
and they shall not be used for any other purpose.

Each wehicle shall carry first-aid kit, spill control equipment and fire
extinguisher. ’

Hazardous Waste transport vehicle shall run only at a speed specified
under Motor Vehicle Act in order to avoid any eventuality during the
transportation of hazardous waste.

Educational qualification for the driver shall be minimum of 10" pass
(SSC). The driver of the transport vehicle shall have valid driving license
of heaw wehicles from the State Road Transport Authority and shall
have experience in transporting the chemicals.

Driver (s)shall be properly trained for handling the emergency situations
and safety aspects involved in the transportation of hazardous wastes.
He should aware of procedures outlined in Emergency Response Plan
and trained on emergency spill control procedures.

The design of the trucks shall be such that there is no spillage during
transportation.

Responsibilities of the hazardous waste Transporter

The sender or receiver whoever is involved in transportation of hazardous wastes
shall be responsible for:

i)

Obtaining requisite authorization from SPCB/PCC for transport of
hazardous waste (in addition to any other permission that may be
required under the Motor Vehicle (Amendment) Act of 1981).
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ii)

i)

vii)

viii)

The transport vehicles shall be designed suitably to handle and transport
the hazardous wastes of various characteristics.

The transporting should follow all the Rules pertaining to transportation
of hazardous waste as stipulated under HW (M& TM) Rules,2016.

Transporting the wastes in closed container at all time.
Delivering the wastes at designated points only.

Informing SPCB/PCC in Form 11 of the HW (M & TBM) Rules, or local
authority, occupier / operator of a facility, and others concerned
immediately in case of spillage, leakage or other accidents during
transportation.

The transporter shall train the driver with regard to the emergency
response measures to be taken during the transportation of waste.

Cleaning of wehicles shall be caried out at designated places as
authorized by SPCB/PCC.

Clean-up in case of contamination - Liable for taking up immediate
emergency response measures in the event of spillage, improper
disposal, fire or mishandling of hazardous waste. The main objective of
the emergency response measures is to secure immediate human &
environmental safety and contain/control further spillage or release of
hazardous waste or release of fumes/gases. Each occupier, transporter,
operator or cement plant responsible for transportation of hazardous
waste shall develop Emergency Response Plan (ERP) as stipulated in
“Guidelines on Implementing Liabilities for Environmental Damages due
to Handling & Disposal of Hazardous Waste and Penalty” published by
CPCB.

27

30




138

Guidelines for Pre-Processing and Co-Processing of Hazardous and Other Wastes in Cement Plant as per
HOW(M & TBM) Rules, 2016
Letter of Intimation

The letter of intimation to SPCBs in case of sending wastes for co-processing from one
State to ancther State is given below:
Date: 201_

To,

State Pollution Control Board / Pollution Control Committee
(Belonging to State in which waste generator is located)

Subject : Letter of intimation for sending our wastes for co-processing located in
another state.

This is toinform you that we have finalized arrangement with (Name
of the cement plant) to send our following hazardous & other wastes to them for
undertaking co-processing. This cement plant is located in the State of

1. HW Category no.
2. HW Category no.
3. HW Category no.

The route ofthe vehicle transporting these wastes will be passing through following
states. ’

1
2.
3.

We agree to maintain appropriate date wise & waste wise records of transport and
receipt of the same at the receiving cement plant for your kind review as per the

need.

Further, as mandated by the rules, we agree to file returns to you towards the co-
processing of all the Hazardous Wastes carried out in our facility on an yearly basis.

Yours faithfully,

(Authorised Signatory) e {Deleted:ﬂ

Copy to SPCB / PCC (Receiving state) T

Copyto SPCB/PCC (in between states) 7 ( Deleted: |

*kkk
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Annexure -3

Storage And Handling Requirements For Hazardous And Other Wastes

The minimum requirements for ensuring safe étorage of hazardous and other
wastes at TSDFs / Cement Plants / Standalone Pre-processing facilities shall be
as below.

Storage Sheds

Vii.

viil.

Xi.

Xii.

Xiii.

Xiv.

Flammable, ignitable, reactive and noh-compatible wastes should be
stored separately and never should be stored inthe same storage shed.

Storage area may consist of different sheds for storing different kinds of
hazardous wastes and these sheds should be provided with suitable
openings.

Adequate storage capacity (i.e. 25% of the annual capacity of the
hazardous waste tilization as a supplementary resource or for energy
recovery, or after processing) should be provided in the premises.

Storage area should be designed to withstand the load of material
stocked and any damage from the materia spillage.

Storage area should be provided with the flameproof electrical fittings
and it should be strictly adhered to.

Automatic smoke, heat detection system should be provided in the
sheds. Adequate fire fighting systems should be provided for the storage
area, aong with the areas in the facility.

There should‘ be at least 15 m distance between the storage sheds.

Loading and unloading of wastes in storage sheds should only be done
under the supervision of the well trained and experienced staff.

Fire break of at least 04 meter between two blocks of stacked drums
should be provided in the storage shed. One block of drum should not
exceed 300 MT of waste.

Minimum of 1 meter clear space should be left between two adjacent
rows of pallets in pair for inspection.

The storage and handling should have at least two routes to escape in
the event of any firein the area.

Doors and approaches of the storage area should be of suitable sizes for
entry of fork lift and fire fighting equipment;

The exhaust of the vehicles used for the purpose of handling, lifting and
transportation within the facility such as forklifts or trucks should be fitted
with the approved type of spark arrester.

In order to have appropriate measures to prevent percolation of spils,
leaks etc. to the soil and ground water, the storage area should be
provided with concrete floor or steel sheet depending on the

29
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XV.

XVi.

XVii.

characteristics of waste handled and the floor must be structurally sound
and chemically compatible with wastes.

Measures should be taken to prevent entry of runoff into the storage
area. The Storage area shall be designed in such a way that the floor
level is at least 150 mm above the maximum flood level.

The storage area floor should be provided with secondary containment
such as proper slopes as well as collection pit so as to collect wash
water and the leakages/spills etc.

All the storage yards should be provided with proper peripheral drainage
system connected with the sump so as to collect any accidental spills in
roads or within the storage yards as well as accidental flow due to fire
fighting.

Storage in Drums/ Containers

The container shall be made or lined with the suitable material, which will
not react with, or in other words compatible with the hazardous wastes
proposed to be stored.

The stacking of drums in the storage area should be restricted to three
meters high on pallets (wooden frames). Necessary precautionary
measures should be taken so as to awid stack collapse. However, for
waste having flash point less than 65.5°C, the drums should not be
stacked more than one height.

Stacking of drums may be done on specially rakes designed for holding
pallets up tothree rows, with height not exceeding 4.5 meters.

No drums should be opened in the storage sheds for sampling etc. and
such activity should be done in designated places outside the storage
areas;

Drums containing wastes stored in the storage area should be labeled
properly indicating mainly type, quantity, characteristics, source and date
of storing etc.

Measures for Spillage/leakage control

The storage areas should be inspected daily for detecting any signs of
leaks or deterioration if any. Leaking or deteriorated containers should be
removed and ensured that such contents are transferred to a sound
container.

Incase of spills / leaks/dry adsorbents/cotton should be used for cleaning
instead of water.

Proper slope with collection pits be provided in the storage area so as to
collect the spills/leakages.

Storage areas should be provided with adequate number of spill kits at
suitable locations. The spill kits should be provided with compatible
sorbent material in adequate quantity.
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Record Keeping and Maintenance:

Proper records with regard to the industry —wise type of waste received,
characteristics as well as the location of the wastes that have been stored in
the facility need to be maintained. i

Miscellaneous

i)
i)
i)

vii)

viii)

Xi)

Smoking shall be prohibited in and around the storage areas;
Good house=keeping need to be maintained around the storage areas.

Signboards showing precautionary measures to be taken, in case of
normal and emergency situations should be displayed at appropriate
locations.

To the extent possible, manual operations with in storage area should
be awoided. In case of manual operation, proper precautions need to be
taken, particulardy during loading / unloading of liquid hazardous waste
in drums.

A system for inspection of storage area to check the conditions of the
containers, spillages, leakages etc. should be established and proper
records should be maintained.

The wastes containing wolatile solvents or other low vapor pressure
chemicals should be adequately protected from direct exposure to
sunlight and adequate ventilation should be provided.

Tanks for storage of liquids waste should be properly dyked and should
be provided with adequate transfer systems.

Storage sites should have adequate & prompt emergency response
equipment systems for the hazardous waste stored on-site. This should
include fire fighting arrangement based on the risk assessment, spill
management, evacuation and first aid. For this purpose, on-site and off-
site accident/emergency plan should be in place.

Immediately on receipt of the hazardous waste, it should be analyzed
and depending upon its characteristics its storage should be finalized.

Only persons authorized to enter and trained in hazardous waste
handling procedures should have access to the storage site.

Mock drill for onsite emergency should be conducted regularly and
records maintained.

StorageTime

Normal storage of incinerable hazardous wastes at TSDFs / Cement Plants /
Standalone Pre-processing facilitiesshould be restricted to maximum of 3
months. However State Pollution Control Board/Pallution Control Committee
may extend the period upto 6 months in accordance with the Hazardous and
other wastes (M & TM) Rules, 2016.
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Hazard Analysis and Safety Audit:

For every pre-processing and co-processing facility, a preliminary hazard
analysis should be conducted. Safety Audit internally by the Operator every
year & externally once in two years by a reputed expert agency should be
carried out and same should be submitted to the SPCB/PCC. The code of
practice and reporting shall comply to IS 14489.

Such conditions should be stipulated by SPCBs while granting authorization
under the HW (M & TBM) Rules to the operators / pre-processing / co-
processing facility.
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Acceptance / Refuse chart

Does the waste or method comply
with the company’s AFR policy?

Yes

GCV* of total waste

>2500KCal/Kgand raw materials**
=0% 3

No

Ash > 50% and raw materials** in ash
>80%

No

Raw materials** >0% and
CGV* of the rest > 2500K Cal/kg

No

Resolution of a local waste
management problem?

Annexure -4
No
Yes Energy Recovery
Yes
accept
Material recovery
Yes
accept
Energy & Material
Recovery /
Yes
Waste disposal /
Waste destruction

No

GCV* - gross calorific value

Raw Materials** - CaO, SiOz, A1203, Fez()g, SOJ

33
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Annexure-5

THE ‘LETTER OF INTIMATION’ TO SPCBs FOR UNDERTAKING CO-
PROCESSING / PRE-PROCESSING OF WASTES

(to be applied when new wastes are introduced for co-processing, which were
not entioned in while seeking authorization)

Date: 20_ _

To,

State Pollution Control Board / Pollution Control Committee

Subject : Letter of intimation for undertaking pre-processing/ co-processing of
from in our pre-processing / co-processing facility

This is to inform you that we have finalized arangement with (Name
of the industry / municipality / pre-processing agency) to undertake pre-processing /
co-processing of following hazardous / non-hazardous waste being generated by
them for pre-processing/ co-processing in our facility.

= 0 9

We agree to maintain appropriate date wise & waste wise records of feceipt, pre-
processing, co-processing and stock of these wastes and agree to submit the same
for scrutiny on demand.

Further, as mandated by the rules, we agree to file returns to you towards the co-
processing of all the Hazardous Wastes carried out in our facility on an yearly basis.

Yours faithfully,

(Authorised Signatory)
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IN THE HIGH COURT OF GUJARAT AT AHMEDABAD
(EXTRAORDINARY ORIGINAL JURISDICTION)
DISTRICT: VADODARA

WRIT PETITION (PIL) NO. 13 OF 2022

IN THE MATTER OF: -
Mzs. Sheelvanti M. Barot Petitioner
VERSUS
The State of Gujarat and Others. ... Respondents

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO. 2- THE
CENTRAL POLLUTION CONTROL BOARD, (CPCB)

TABLE OF CONTENT
| S.No. | Particular Page No.
|01 | Affidavit 01-06
| 02 | Annexure R1 07-11
03 | Annexure R2 12
04 | Annexure R3 13-18
05 | Annexure R4 19

Res

DEPONENT
T ThiE £ PRASOON GARGAVA
s s | REGIOMNAL DIRECTOR
et wne fraae wrfCenieal Pollution Controt Board
(bR, 99 UG W . 0IE, W W)
{Minigiry of Eavieonment, Forest & Climate Change, Govt, of idin)
arfry fene (vim), weiEwa80023,
Regioansl Directorate (Wesi), Vadodara-390023,
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Regd.Ne.: o %’
‘ oM 3043

IN THE HIGH COURT OF GUJARAT AT AHMEDABAD
(EXTRAORDINARY ORIGINAL JURISDICTION)
DISTRICT: VADODARA

WRIT PETITION (PIL) NO. 13 OF 2022

IN THE MATTER OF: -

Ms. Sheelvanti M. Barot - Petitioner
VERSUS

The State of Gujarat and Others. ... Respondents

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO. 2-
THE CENTRAL POLLUTION CONTROL BOARD, (CPCB)

I, Prasoon Gargava, S/o Late Ramesh Gargava, aged about 49
years, working as Scientist ‘E’ and Regional Director, having office at
the Regional Directorate (Vadodara), Central Pollution Control
Board, the Answering Respondent No. 2 herein do hereby solemnly
affirm and sincerely state on oath as under:

1. I have read and understood the contents of the Memo of the
above-captioned Writ Petition (PIL) and I have perused the
documents annexed with the petition, and as I am conversant
with the facts and circumstances of the present case, I am
authorized to file the present affidavit-in-reply on behalf of the
Respondent no. 2. I state that by virtue of being the authorized
representative of the Petitioner I am competent to file the
present affidavit in reply on the basis of the information and
record available with me and hence, I am deposing on affidavit.

N ) 2. That I say and submit that save and except the averments and
k1 /:ﬂ the contentions made in the above-captioned Writ Petition
N MOTARIALLCT (PIL) specifically admitted hereinafter, the rest of the averments

G =y,
VT, O y ; S N oy i
S and allegations made in the Petition, are denied individually

TN and categorically. I state and submit that those averments,
statements, assertions and contentions that are not dealt with
~ me specifically in this reply may not be construed as having

g
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admitted the truthfulness thereof for want of necessary
traverse. I crave leave to file any other and further affidavit in
case of necessity.

. That at the outset , I say and submit that I am filing the present
affidavit in reply for the limited purpose of opposing the grant
of any relief(s) qua the Respondent no. 2 herein, as prayed in
the present petition. My non-dealing with the contents of the
present petition para-wise, at this stage, may not be construed
as an admission on my part, '

\
(O]

4. That, it is stated that unless hereinafter specifically admitted, no
contentions, statements and/or allegations as made by the
Petitioner in the instant Petition shall be deemed to have been
admitted solely on the cdunt of it not having been specifically
dealt with and/or denied and hence, all the contentions,
statements and/or allegations as made in instant Petition are
hereby denied as if in a manner dealt with and denied in
seriatim.

That in so far as Para 1 is concerned, the averments made

Qr

therein are vehemently denied. It is denied that the answering
Respondent has failed to discharge the duties cast upon them.
It is also denied that a series of letters or correspondences were
issued to the answering Respondent. In any case, the answering
Respondent has dealt with the Petitioner’s representation with
alacrity and promptness and the said aspect has been
elaborated upon in the subsequent paragraphs.

6. That the averments made in Paras 2 and 3 are reflective of
the the particulars/credentials of the Petitioner and are
submissions made by the Petitioner with respect to her locus
standi of filing of the present Petition and hence, need not be
replied to by the answering Respondent.

That the averments made in Paras 4.1 to 4.4 are reflective of the
particulars of the Respondents and hence, need not be dealt
with by the answering Respondent.

~1

8. That the averments made in Para 4.5 are vehemently denied. It
is pertinent to mention that it is the present Respondent No. 3
.1e. GPCB that has granted consent to establish the industrial
plant and not the answering Respondent. In fact, the NOC

2.

1
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deals with the compliance of conditions to be undertaken by
the private Respondent i.e Respondent No. 4. The Answering
Respondent being a regulatory authority under the Act is
empowered to draft and publish the guidelines titled “Pre-
processing and Co-processing of Hazardous and other Wastes
Rules 2016” and it is the prerogative of the GPCB to check the
compliance of the same.

9. That the averments made in Para 4.6-4.8 refers to general duties
of the State Pollution Control Board for granting consent and
authorization and various provisions of the Hazardous and
other Wastes (Management and Transboundary Movement)
[HOWM] Rules, 2016. The said aspect does not require any
further reply.

10.That the averments made in Para 4.9-4.12 refers to the illegal
activities and transportation of hazardous waste being carried
out by the respondent no. 4 (the unit) and violations of HOWM
Rules, 2016. It also refers that the unit is lacking minimum
requisite facilities and proper storage conditions for hazardous
wastes. In any case As per Rule 6 (2) & Schedule VII of HOWM,
Rules, 2016, the State Pollution Control Board i.e. in this case
the GPCB is the authority responsible for grant of authorization
after verifying required documents, technical capabilities and
equipment. The said technical capabilities and equipment
ought to be complying with the standard operating procedure
(SoP) or Guidelines published by the answering Respondent
from time to time.

11.That the averments made in the Para 413 and 4.14 is related to
non-installation of effluent treatment plant (ETP) and no action
taken by the answering respondent. It is humbly submitted that
it is obligatory on the part of industries to install effluent
treatment plants (ETPs) and air pollution control devices
(APCDs) to comply with the effluent and emission standards as
notified under the Environment (Protection) Act, 1986 and the
Rules framed there under and also to meet the consent
conditions granted by State Pollution Control Board (SPCBs)/
Pollution Control Committees (PCCs). It is pertinent to mention
that the Honourable Apex Court has mandated the setting up
of Effluent Treatment Plant for commencing Industrial Activity
by way of directions issued in Paryavaran Suraksha Samiti vs
Union of India and Ors. Being Writ Petition ( C ) No 375 of 2012

=2
e
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g, " vide judgement dated 22nd February 2017. The answering
f e . - Respondent craves leave to place on record the said judgement
\f\u o and order of the Honourable Apex Court at the time of hearing
N .

. =y of the captioned petition. It is pertinent to mention that the

=Sl answering Respondent has acted promptly and swiftly with
respect to the complaint received on 02nd August 2021. In fact,
the answering respondent forwarded the complaint to GPCB
for investigation and necessary action vide mail dated 19%
August 2021. A copy of complaint received on 020d August 2021
is annexed hereto as R-1 and & copy of the mail issued by the
answering Respondent to the GPCE is annexed hereto and
marked as R-2 to this reply.

In addition to this, another represeniation from the petitioner
dated 27% January 2022 was received by the answering
respondent on 31% January 2022. The answering Respondent
perused the complaint and vide leiter lated 15% February 2022
addressed a letter to the GPCB to inquire into the issues and
grievances raised by the Petitioner and take necessary action. It
was also conveyed to the GPCB to take suitable actions in case
of any environmental violations that may have taken place and
the GPCB was also directed to inform the answering
Respondent and the Petitioner with respect to any action taken
in this regard. A copy of the letter/ epresentation dated 27%
January 2022 issued by the Petitioner is annexed hereto as R-3
to this reply and a copy of the letter issued by the answering
Respondent to the GPCB is annexed hereto and marked as R4
to this reply.

12.The averments made in Para 5 are witli respect to the source of
information of the facts pleaded in present Petition. Thus no
comments are offered from this answering Respondent.

13.That the averments made in Para ¢ are denied. It is reiterated
that the Answering Respondent has in recéipt of the complaint
on 02nd August 2021 is annexed hercto as R-1 and requested
the Respondent no. 3 ie. Gujarat Poilution Control Board
(GPCB) to investigate the matter and take necessary action as
per the mail annexed as R-2.

14.That the contents of Paras 7 of this W rit Petition (PIL) need no
reply from this answering Respondent as the same is matter of
record.

b
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. 15.That the contents of the grounds mentioned in Paras 8.1 to 84
of this Petition need no reply from this answering Respondent
as it states about the inaction on the part of Respondent No. 3
and 4 with respect to provisions laid down under the rules for

occupier and there is no allegation made against the answering
Respondent.

16.That in so far as Paras 8.5 and 8.6 are concerned, the averments
made therein relate to the various provisions regarding
prohibiting discharge or emission of any environmental
pollutant of the Environment (Protection) Act, 1986 referred by
the Petitioner.

17.That in reference to averments made in para 8.7, it is submitted
that the answering respondent has alrcady made its comments
on the Para no. 10 of this reply affidavil.

18.That in so far averments made in Para 8.8 is concern, it is
submitted that CPCB is constituted under section 3 of the Water
(Prevention and Control of Pollution} Act, 1974 and as per
section 3 of the Air {Prevention and Control of Pollution) Act,
1981, the CPCB is also exercising the powers and perform the
functions for the prevention and control of Air Pollution under

this Act.

19.With respect to the averments in Para 8.9 and 8.10, It is humbly
submitted that the monitoring of compliance of conditions laid
down in Consent and Authorization is the duty/function of the
GPCB. Thus needs no comment from answering Respondent.

20.The contents of Para 8.11 and 8.12 are vehemently denied. It is
denied that the Answering Respondent has sat tight over their
duties or has perpetuated an illegality through any inaction on
their part. In fact, as stated above, the representation of the
petitioner was acted upon within a forinight and the GPCB was
directed to inguire into the matter and take necessary steps.
Therefore, the allegations made against the answering
Respondent are absolutely {alse.

21.That the contents of Para 9 relate to grounds for interim relief
claimed by the Petitioner which already stand controverted in
the previous Paragraphs.

ey
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22.That in so far as Paras 10 and 17 are concerned, the averments
made therein refer to declaration of Petitioner and hence, need
no comments from this answering Respondent.

23.That in so far as Para 12 (C) is concerned, it is stated that the
Answering Respondent has already Lrought on record of this
Honourable Court the steps taken ov them to deal with the
representation filed by the Petitioncr and the same has been
adequately dealt with.

24, That in addition to the aforesaid submissions, it is therefore
submitted that this answering Respondent shall abide by
any/all orders or directions passed by this Honble Court.

What is stated hereinabove is true to the best of my knowledge,

information and belief and I believe the sa x%ﬂk to be true.

Solemnly affirmed at Vadodara on this _| |~ day of July, 2022, pE
Q4=

DEPONENT
Identified by me v Mrle /7 PRASOON GARGAVA
s Pres | REGIONAL DHRECTOR

bt e Froe W] Centrat Poliution Sostrol Bowsl

faraaeer, o gl 0Ly TR, I T

{himisiny 57 Emvirenment, Foreet B Climate Chaoge, Gout of ndie)

g P (ufi ). TERTG-A50088.
Regionsl Dirsclorate {Wesl), Yadodua JE0023.

Solemnty Affirmed/ Declare
Sworn Belore me mm R. (‘4”9’?“ i

-

, 3 o404 <
wasonr ey 1Y 0T
NOTARY, {Govt. of India)

My Commissjon Expirc:
on 28/01/2027
MALINI AMARSINGH AW
NOTARY (Govt. of indiz)
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T EHARG AN OFFICE ]
C.RC.B. ,,

[§ 11

hate - . Mrs: iSheelvanti.M. Barot,
. - Advocate and Environmental Activist

Through R.P.AD-Urgent

i
4
]
a

To,

s

‘hairman

Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi-11032

Email- ceh.epebienic.in

\/"}f’éhﬂ irman

Gujarat Pollntion Contro! Board.
Paryavaran Bhavan, Sector-10 A.
Gandhinagar-382010°

Fmail- gpcbehairmaniggnail com
Chairman-gpebé@gujarat,gov.in

-

-

//
* 3¢Member Secretary,
Gujarat Pollution Control Board,

Paryavaran Bhavan, Sector-10 A,
Gandhinagar-382010
Email- membersecretaryepch@gmail.com

Ms-gpebiéd gujarat.gov.in
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Address: 212, Shreeji Dwar Flats, Vagodia Chokdi,
Vadodara,Gujarat
Mob:8128928908
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108461 12023ILAW-RD (Vadodara) 1 54
Mrs. Sheelvanti. M. Barot,
Advocate and Environmental Activist

Hazardous Waste Pre Processing Unit with Address:

1, Geo Cleaners LLP

2. Denish Manojkumar Bhalodia-Directos/Patner

3. Ramnikbhai Govdhanbhai Dalsania-Director/Patner

Unit at:
Suryvey No-94, Pratap Nagar, Sovl, Dist- Vadodara

Sub: Apphcation Under Section 3 (13,2 Yidviovivilinlxdxixivy, 3,
£.7.8.10.11 and !5 of Enviroment (Protection) Act, 1986 Hazardows Waste

Management Rales, Harurdons Weste ( Mansgement, Hundling and Teansboundary

Movenent) Rules, 2016, Gujarat Pollution Centrol Board Rufes.

Jacar Sir,

1. The above named Complainant iz o Pducated and Crvilized Citizen of India and iz
associated with Social And Enviropmenta! Relulea Tssues ab initlo Activist, However is

Lawver by Profession sad Practice at Dismiet Court Vidodara and High Court of Gujarat.

IL That, the present Hazardous Waste Pre process unitfactory as mentioned in the
complaint memo called by name and sivle ss Geo Cleaners LLP hearing address al
Survey No-94, Pratap Nagar. Savli, Dist- Vaodedarn and the present  MrDenish
Manojkumar Bhalodia, My Rannikbhai Gordhanbhai Dalsanis are the Director/Pawmer

and are solely responsible for day w day activiies of the factory herein referrsd “GEO

CLEANERS LLP™

o ) -
<™ Yorve -

Vadodara,Gujarat
Mob:8128928908
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108461/2023/LAW-RD (Vadodara) 1 55

Mrs. Sheelvanti,M. Barot,
Advocate and Environmental Activist

HL Thal, the ufivessid univfactory are prudently invelve in breach and violation of Taw

of Envirosment Protection Act, 1986, Hazardous Waste Muenagement Rules, Hazardous

Waste ( Munagement, Handling and ‘Transboundary Movement) Rules, 2016, Gujarat

Poliution Contral Board Rules.

IV. That the afercsaid uniTactory is wvelve in breach and violation of handling and
movement of Hazardous Waste while movement of 1Tuzardous Waste with Tanker/Truck
as the said truck/Tanker carrving of waste deficio make stippage of Hazardous Waste on
Road and Near by Village and in and around population of Village.

V. That, the aforeanid enitfuctory i not equipped with  required facility for
storage‘handling of liquid and solid Hazardous Waste. The said Solid and Liguid waste
are slored and dumped in open space and for the reason stated adouritoxic smell are
eventually evolving from the unit/factory. The odour Aoxie smell we of such nature that
it divectly effecting the health of the villagers. The villager are suffedny from Lungs, skin.
allergie problems since the said univfactory is established.

VI That, as the aforgsaid unitffuctory iz not equipped with  required fheility for
storagerhandling of Hguid and solid Hazaedons Waste inter alis the Hazardous waste solid
liquid contaminated with the ground water thereby serious issue related to ground water
contamination. The authorization allotted for handling of  hazardous wasie for pre-

processing itself full under Lacuna and wanbiguity.

VI As per the Hazardous Waste Rules for pre processing of hazardous waste Incinerator
and Effluent Treatment Plant facility we essontially required and the authorization is
peipetuated applanded on said terms and condition of Ingcinerator and ETP Plant. The said
unit/Factory is not maintaining the said requirement Incinerator and ETP Plant.

Address: 212, Shreeji Dwar Flats, Vagodia Chokdi,
Vadodara,Gujarat
Mobh:8128928908
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108461/2023/LAW-RD (Vadodara) ,. . <A 86 \1 Barot

Advocate and Environmental Activist

That, as the aforesaid wnitfactory is wot equipped with  vequired facility for
storage/handling of liguid and solid Hazardous Waste inter alin the Tazardous waste solid
fliquid contamipated therefore, their is breach and violation as per section 33 A of the

Water (Prevention and Control of Pellution’ Act was enacted in 1974

VUL That, the aforesuid enitfactory is no! equipped with  required facility for
storagethandling of Hguid and solid Hazardous Waste. The suid Sulid und Liguid waste
are stored and dumped in open space and for the reason stated odourftoxic smell are
evolving from the unit'feetory. The odour foxie smell are of such nature that it directly
effecting the health of the villagers. The villager are soffering from Lungs, skin, allergic
problems since the said unitfuctory is cstablished. Therefore their is breach and viviation
as per section 21 or section 22 or with the dircetions issued under section 31A.  of the
Alr (Prevention and Control ¢f Pollution) Act was enacted m 1974,

IX. The said univFactory lacks in primary and eszential requivement for establishwent of
Pre Processing unit as the uniVfactory don’t have spripkler swstem | five and hydrant

system for casualty and emergency, de odouring system.

X. It is therefore request to the honourable authorty to initiate immediate action as per 3

(.2 )OI XL V), 5, 0,7.8,16,1 1 and 15 of Environment  (Protection)

Act, 1980, Huzardous Waste Management Rules,  Mazardous Wiste { Management,

Handling and Transboundary Movement) Rules, 2016, Gujarat Polintion Contrel Board
Rules. for immediate inspection, collection of sample, i estigutis:{n and prosecution
against the Director/Partner of Geo Cleaner LLP and further may direct for Closer of the

Uinit in the interest of soeiety and Villager at Large.

o ok 2

Address: 212, Shrecji Dwar Flats,Vagodia Chokdi,
Vadodara,Gujarat
Mob:8128928908
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108461/2023/LAW-RD (Vadodara) 1 57

Mrs. Sheelvanti.M. Barot,
Advocate and Environmental Activist

XL I event, if action are not initiated on the said vnit/faciory appropriate Writ Petition by
wiy of Public Intercst Litigation shalt be Sied before Hon'ble Gujarat High Court for
divections against all perpetrator in the fnerest of villagerimess at large and the sole

responsibility for tho consequences shall be vn e individual membeis,

il

Dated: e o
< Yo
Place Vadodara = Mry. Sheelianti Barot,

LawyerSocial and Environmental Activist

-
TN o
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L } 3
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Address: 212, Shreeji Dwar Flats,Vagodia Chokdi,
Vadodara,Gujarat
Mob:8128928908
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716122, 10:57 AM Email
108461/2023/LAW-RD (Vadodara) 1 5 8 ’
_Email Public Complaints

Complaint regarding environmental pollution and environmental issues in Gujarat-

reg
From : Public Complaints <prc.cpcb@nic.in> Thu, Aug 19, 2021 03:48 PM
s ———————
Subject : Complaint regarding environmental pollution and 473 attachments
environmental issues in Gujarat-reg
To : membersecretarygpcb@gmail.com
Cc : prasoon gargava <prasoon_gargava@yahoo.com>
Sir,

1 am directed to forward a compilation of complaints received in CPCB pertaining to your State {(Gujarat),
received on (13.08.2021, 16.08.2021) for investigahon and necessary action, under intimation to this office,

please.

MS Section
Central Pollution Control Board
Delhi- 110032

——
4
| & unnamed.png
‘ é T . i 68KB
e GUJ 418.pdf
754 KB
— GUJ 424 7898 7873[7891| 7899.pdf
23 MB =

hitps:/iemail.govin/hprintmessage?id=C:-1203&tz=Asla/Kolkatadxim=1 "
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108461/2023ILAW RD (Vadodara) 1
MRS. SHEELVANTI.M. BAROT
Advocate and Environmental Activist

212, Shreeji Dwar Flats, Vagodia Chokdi, Vadodara, Gujarat
Mob:8128928908

oot

Through R.P.A.D o 1T ftay wr]
: W J, viuigr o, el ooz
To,
1. The Chairman i1 4hA e
Central Pollution Control Board, , ?ﬁ:?é{.;’?;{iﬁgl &;;?3?
Parivesh Bhawan, East Arjun Nagar, PR

Delhi-11032
Email- ¢ccb.cpcb@nic.in

2. The Chairman

Gujarat Pollution Control Board,
Paryavaran Bhavan, Sector-10 A,
Gandhinagar-382010

Email- gpcbchairman@gmail.com
Chairman-gpcb@gujarat.gov.in

3. Member Secretary,

Gujarat Pollution Control Board,
Paryavaran Bhavan_, Sector-10 A,
Gandhinagar-382010

Email- membersecretarygpcb@gmail.com

Ms-gpch@quijarat.gov.i

Sub: Complaint to take cognizance and initiate
proceedings against industries found in violation of
environment laws and rules made thereto.

r Lo (-

S M. Barot
( A ehrear € St masint At ]
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108461/2023/LAW-RD (Vadodara)mRs. suezi.ﬁOTI.M. BAROT
Advocate and Environmental Activist
212, Shreeji Dwar Flats, Vagodia Chokdi, Vadodara, Gujarat
Mob:8128928908

Dear Sir,

1.1 am a lawyer and an environmental activist. Recently, there
have been various news articles alleging violation of
environmental laws by certain industries that has affected
health of the people living in nearby vicinity. It was also
reported that 6 people died because of toxic gas. I am
attaching all the news articles for your kind perusal.

2. Through this complaint I would like to bring to your kind
notice the rampant movement of hazardous waste across
different states and geographies by different agents / third
parties using non dedicated tankers / trucks on pre text of
supplying material for Co - Processing / Incineration.

3. Such agents / Third parties pick up hazardous wastes from
the generators on the manifest of cement industries; but
there is absolutely no mechanism in place to check and
verify the movement and tracking of such wastes.

4. The HWM Rules 2016 clearly speaks that the transport
authorization / transport éan be done only by a generator or
the receiver.

5. The receiver in this case being cement industries are big

organizations who don’t really have any expertise on the

O, /I?:. o v® [~
S.M.Barot

: (MM L €At amatrd BAca 2
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'Rmvad“a'%ns. sussz\g;!'rx.u. BAROT
Advocate and Environmental Activist

8.

9,

212, Shreeiji- Dwar Flats, Vagodia Chokdi, Vadodara, Gujarat
Mob:8128928908
transport and movement of hazardous waste nor any clear

expertise on handling of such hazardous wastes.

. Cement industries dont have the necessary infrastructure

or know how on how to treat such wastes making it sultable

for Co ~ Processing.

. Hazardous waste are generated in various physical forms

with different chemical characteristics. How do Cement
industries process waste which are tarry in nature, high in
Cl. Do cement industries have the infrastructure to handle
these streams. What happens to the waste consignments
that are rejected. How is it accepted back at the generator
premises. Is it even received back or managed??

In the name of direct Co - Processing all kind of materials
are being sent to the cement industries which includes high
cl wastes, reactive wastes, tarry wastes, Semi Solids, Solids
in small ba957 Cement industries are being used as a fagade
to promote all such activities which poses a larger
environmental risk.

These third party agents appointed either by cement
industries / as a trading business pick up wastes thru non

dedicated trucks transporting wastes in an unauthorized

<m Bavo (-

S.M.Barot
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1044‘;27&@393%*5‘8’““3”’54%. seel @dirrm. BAROT

Advocate and Environmental Activist

212, Shreeji Dwar Flats, Vagodia Chokdi, Vadodara, Gujarat
Mob:8128928908
manner thereby creating environmental and social risks to

the society.

10. Certain agents in the market doing these activities namely
go by Shivam Transport, 3R Enviro India pvt Itd, Anand, Sai
waste management, Ankleshwar; Greenway logistics,
Narmada transporters, Phoenix Enterprise, Naira Green
Energy, Sun Eco Services, Green Cell etc.

11. There are other agents who have set ub so called pre
processing units in the state; who are doing these activities
on the pre text of operating a pre processing unit so called
M/s. Geo Cleaner LLP etc. Recently the said facility was
also given a closure unit by GPCB on environmental non
compliances and non compliance on HWM rules 2016.

12. Through the present complaint, I seek action against
factories/ agents who on the name of CO - Processing are
actually illegal trading of Hazardous waste.

13. The above mentioned factories/ units do not possess
required machineries, infra structureto handle and treat/ process
hazardous waste.. Therefore, they conspire with tanker
owners and dump such hazardous waste on roads and in

rivers without processing and co-processing them as
< o (-
S.M.Barot
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Advocate and Environmental Activist
212, Shreeji Dwar Flats, Vagodia Chokdi, Vadodara, Gujarat
Mob:81289528908
required under rule 6 of Hazardous and other waste

(Management and Transboundary Movement) Rules 2016.

14. In violation of section 21, section 22, and directions issued
under section 31A of the Air (Prevention and Control of
Pollution) Act, 1974, the aforesaid factories/ units are
transporting hazardous waste through non dedicated
tankers and trucks and dump them on roads and in rivers.

15. The abovementioned illegal disposal of hazardous waste
causes toxic odour in public places which severely affects to
the health of the people living in nearby area. This causes
Iﬁngs disease, skin allergy and other severe ailments to
people living in nearby places.

16. The above activities are in direct violation of Environment
Protection Act, 1986, Hazardous Waste Management Rules,
Hazardous Waste (Management, Handling and
Transboundary Movement) Rules, 2016, Gujarat Pollution
Control Board Rules, The Air (Prevention and Control of
Pollution) A&, 1981, and The Water (Prevention and Control
of Pollution) Act, 1974.

17. The complainant therefore reques.ts to initiate immediate

~action including inspection, collection of sample,

Seq Raw (-

S.M.Barot
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TSR AR o (Vadogasd), sHeeL gk M. BAROT

Advocate and Environmental Activist

212, Shreeji Dwar Flats, Vagodia Chokdi, Vadodara, Gujarat
Mob:8128928908
investigation and prosecution against the Director/Partner

of all factories/ traders under the necessary provisions of
the law. |

18. The complainant requests to immediately take necessary
actions to ban all such third party agents / transporters with
no legal entity. All the movement of hazardous waste either
for Treatment and Disposal / pre processing / Co -

Processing should happen inline with the HWM rules 2016.

Date: R T) 1/.1 184
i Q ave b
Place: Vadodara Mrs. Sheelvanti Barot.
Lawyer and Environmental Activist
S.M.Barot
o Loy b
Shilvantiben M. Barot :
\ Advocate g €A iy
Becomse LL.B Ay ¥ )
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108461/2023/LAW-RD (Vadodara) 1 65
SPEED POST
F.No. CP-21/12/2022-WM-II-HO-CPCB-HQ__——— February 15, 2022
7o, ; | \&22
The Member Secretary

Gujarat Pollution Control Board
Paryavaran Bhawan, Secior-10A
Gandhinagar-382 010

Sub: Complaint on the violations of environment laws and rules in transporting
hazardous waste for co-processing/pre-processing

Sir,

This has reference to complaint received from Mrs. Sheelvanti. M. Barot, Advocate and
Environmental Activist, Vadodara, Gujarat vide lefter dated 27/01/2022 regarding violation of
environmental laws and rules by industries involved in transportation of hazardous waste for co-
processing/pre-processing.

The complaint also mentioned the issues related to co-processing of hazardous waste in
cement industries, units involved in pre-processing, unauthorized transportation of hazardous
waste for co-processing, etc. and seeking action against units involved in illegal trading of
hazardous waste. A copy of the complaint is enclosed for your ready reference.

It is, therefore, requested to please examine the matter and take suitable action in case
violations reported. - . 'The action taken in this regard may please be sent to the
complainant with a copy to CPCB for record, at an early date.

Yours faithfully

(A.E Sudhgar)

Director & Head
Waste Management-i
Encl: as above

Copy to:

MRS.SHEELVANTIL.M. BAROT For information, please

Advocate and Environmental Activist i
212, Shreejl Dwar Flats, Vagodia Chokdi, |
Vadodara, Gujarat ’ |

73»\ gt £l .émf (A Sudharar i
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